HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exerclsing powers of Dar Councll undor Sectlon 58 of the Advocates Act, 1961)

L]

Subject: Surrender of the Certificate of Enrollment as an Advocate.
NOTIFICATION

No: 2 F —  of 2026/RG/LP Dated: 15.01.2026

It is hereby notified that the below mentioned applicants have
voluntarily suspended their practice as an Advocate and have surrendered
their Certificates of Enrolment as an Advocate, therefore, the same are

suspended from the date(s) shown against each:-

S.N | Name Date of Enrollment
o | S/Shri/Smt Submission Licence No. & Dt.
1 | Zia-ul-Rehman Khan 09.01.2026 1822-A
S/0 Abdul Rehman Khan Dt.01.02.2008
R/O Rambagh-e-Bala, (Absolute)
Srinagar

2 | Rubeena Akhter 31011252025 JK-1986/99
D/O Khazar Mohd Dar Dt.31.05.1999
R/O Rambagh-e-Bala, (Absolute)
Srinagar

3 | Sanjeev Khajuria 30.12.2025 287/92
S/o Sh Krishan Dutt Dt.29.04.1992
Khajuria (Absolute)
R/O South Extension Khoo
Wali Gali Near Peer baba,
Trikuta Nagar, Jammu

By Order.
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